
 

PRESENT: 

 

For the Applicant   : None 

For the Respondent   : Ld. Adv. Mr. B. M. Maheshwari 

 

ORDER 

We direct the Petitioner to serve a copy of application upon the Respondent through 

Speed-Post as well as E-mail within two weeks and the Respondent to file a reply by 

giving a copy to the other side within seven days thereafter. 

The matter stands adjourned to 21.07.2022.   

             

     -Sd-           -Sd- 

              KAUSHALENDRA KUMAR SINGH                                       MADAN B. GOSAVI 
   MEMBER (TECHNICAL)                                             MEMBER (JUDICIAL) 

A. Bhadauria / Namit 
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Order delivered on 02/06/2022 

Coram:  

Madan B. Gosavi, Hon’ble Member(J) 
Kaushalendra Kumar Singh Hon’ble Member(T) 

 


